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In The Cen't~al Admin.isrtratiye T:!.9ibun.al 

Jaipur Ben.ch, Jaipuzm 
OA No.247/98 with MA Nc.182/98 
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Date of Order I 
6.12.2000 
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Orders 

Mr. C.B.Shc.rma, counsel for the applitants 

Mr. S.S.Haean, counsel for respondent No.l 

Mr. U. D. Sharma , counse 1 for respondents No. 2 ar:d 3 

None present for respondents Nos._4. 

The learned counsel for the applitante submits that applicant 

No.l and 3 wae promoted to the IPS cadre sometlme rest during the 

pendency of the OA and new vide.nctification oated 12th September, 

2000 applicant No. 2, 4 and 5 have been prcmot.ed to the IPS c2dre. 

The notificat fon da.ted 12th September, 2000 l:ie taken on record. In 

view of this, the grievance of the applicants etands redressed and, 

therefcre, he does net want to press the preeent OA. The OA js, 

therefore, disposed of as not pr€ssed. 

2. r'n view of the order passed jn the OA, Misc. Applkation No. 

182/9S does not survive now. 
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(N.P.~WANI) (A.K.MISHRA) 

Adm. Member Judl.Member 
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